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An

Aot further to amend the Assam Legislative Chambers (Members’
Emoluments) Act. 1938

Brcambie: : WI—{EREAS it is expedient further to amend the Assam
Legislative Chambers (Members’ E moluments) Act, 1938, Assam Act
hereinafter called the principal Act, in the manner herein- I of 1938,
after appearing :

It is hereby enacted as follows :—

ke st 1. (I) This Act may be called the Assam Legislative
and com- Chambers (Members’® Emoluments) (Amendment) Act,
mencement, 1948.

(2) It shall come into force at once.

Amendaont 2. For clause (i) of section 4 of the Assam Legislative
of seciion 4 Chambers (Members’ Emoluments) Act, 1938, the following Assam Act

of  Assam clause shall be substituted, namely :— I of 1938.
Act= 1 Or

1938. ‘“(¢) daily allowance at the rate of seven rupees eight
annas per diem subject to such increase as is sanctioned by
the Provincial Government from time to time for first grade
Government servants.”

Tiseiiion. of 3. (1) After section 4 of the principal Act, the follow-

a new sec- ing new section shall be inserted, namely :—
tion after

section 4 of

the Assam

Aet 1= of

1938.

Conveyance 5. There shall be paid to members conveyance
allowance. allowance at the rate of two rupees eight annas per diem,

during the Session of the Assembly and during Committee
meetings.”’

(2) And, the existing section 5 shall be re-numbered
as section 6.

Price lanna or 2d.
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